Grams: ENVIRMENT 0129-2225315 311

HARYANA STATE POLLUTION CONTROL BOARD

Faridabad Region, Opp. HewoAppmt., Sector-16, Faridabad
Website: www.hspcb.gov.in

Memo.No HSPCB/FR/2021/ |9 9 | Dated: 29 |oq ’2)2]
To
The Registrar General,

National Green Tribunal,
New Delhi,

Sub: Supplementary Report in case of OA no. 219/2020 in the matter of
Vindesh Pardhan V/s State of Haryana & Ors.

In this connection, please find enclosed herewith the Supplementary Report
on behalf of Haryana State Pollution Control Board in O.A. No. 219/2020 in the matter
of Vindesh Pardhan V/s State of Haryana & Ors.

Submitted for your Kind information please.

DAlas above .
=

Regional Officer

Faridabad Region

Endst. No. HSPCB/FR/2021/ Dated:
A copy of above is forwarded to the Chairperson, Haryana State Pollution

Control Board, Panchkula for information please.
Regiona/Officer
Faridabad Region

Endst. No . HSPCB/FR/2021/ Dated:
A copy of above is forwarded to the District Attorney, Haryana State

/

Regional Officer
Faridabad Region

Pollution Control Board, Panchkula for information please.
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BEFORE THE NATIONAL GREEN TRIBUNAL 313

AT PRINCIPAL BENCH, NEW DELHI

Original Application No.219/2020

Vindesh Pradhan
............ eeennennennndApplicant

Versus

State of Haryana & Ors.  ceeereennnssnnenns Respondent (s)

SUPPLEMENTRY REPORT IN CASE OF OA No. 219/2020 IN
THE MATTER OF VINDESH PARDHAN V/S STATE OF

HARYANA & ORS.

OST RESPECTFULLY SHOWETH:

MOST RESPECTFULLY SHOWETH:
In compliance of directions of Hon’ble NGT, joint committee comprising
of Rajesh Debroy, SC'E’, Smita Kanodia, Regional Officer, Faridabad
and Ranvijay, Tehsildar, Faridabad (representative of District
Magistrate, Faridabad) has inspected the site on 20.11.2020 and
identified the extend of violation based on joint inspection report of
M/s Countrywide Promoters pvt. Ltd., Faridabad & M/s BPTP Ltd.,
Faridabad, Haryana. The status report of Joint Committee has already
been placed on record on 18.12.2020. Further, the unit has been

y the team of Haryana State Pollution Control Board,

inspected b

Haryana Water Resources Authority and Irrigation Department on

28.06.2021 in respect of harvesting structures.

The updated status report is as under:-

1. That with respect to functioning of Solar Panels for water heating, the
compliance status has been submitted on behalf of project proponent
vide its letter dated 13.08.2021 enclosing the photographs of the
Solar Panels. Copy of letter dated 13.08.2021 is attached as

Annexure-R/1.

2. That in regard to rain water harvesting as mentioned at Sr. No. J" &
it is submitted that

the

'K’ of Joint Report submitted on 18.12.2020,
implementation of rain water harvesting scheme was verified by
Committee consisting of officers from Haryana Water Resources

Authority (HWRA), Irrigation & Water Resources Department (I&WRD)



and Haryana State Pollution Control Board. The observations and
conclusions of the Committee are as under-

"During the inspection of the Committee, it was observed that as
per the instruction of CGWA five recharge trenches with one
recharge well each was found constructed in the premises. The
recharge structures were found constructed along the boundary of
premises and along the rain fall runoff drain. All the five structures
were inspected by the Committee, and it was found that three
recharge structures were clean and found to be fit for recharge for
rain water and another one recharge structure was clean but some
water was stagnant in the pit, indicating that although the trench 1s
clean but the recharge appears to be less and require further
cleaning of recharge bore/filter material. In one recharge trench the
work of cleaning was in progress.

To know the recharge efficiency of the recharge pit, one
recharge pit was selected to conduct for recharge rate. For this
water from fire hydrant was discharged in the recharge pit for about
45 minutes and water column of 380 mm was created in the
recharge pit. After that the water in the pit was stopped and
continuous reading of every five minutes/as per requirement was
taken to find out the lowering of water level in the pit and to find
out the recharge rate.

The details of the findings is as follows: -

Dimensions of recharge pit-

i, Diameter of recharge pit - 4000mm

ii. Total depth of recharge pit - 4300mm

jii. Thickness of filter material in recharge pit = 1500mm

iv. Quantity of water filled in recharge pit in 45 minutes - 380 mm.

v. Time taken to recharge 380mm column of water - 16 minutes
vi. Depth of recharge bore - 20meter

vii. Diameter of recharge bore - 200mm
viii. Rate of recharge - 2x31.4x2x0.380=4.773 or 4773 liter

Or 298 Ipm or 4.9 Ips (liter per second)
The above experiment indicates the efficiency of recharge structure
is fairly good keeping in view of local hydro-geological conditions.

It was reported by the residents that during the monsoon season
water was stagnant in the recharge structures and in the premises
also for considerable time and these recharge structures were not
functional. The enquiry from the residents, the maintenance staff of
project and the local persons the following reasons were concluded
for the flooding of the project area:-

i, The intensity of rain fall for short duration during that period
may be high and may be beyond the capacity of five recharged
structures.

i, It was informed that during that Covid-19 period the annual
maintenance of the recharge structures before the monsoon could
not be performed leading to low recharge capacity of these
recharge structures.

jil. It was informed that in surrounding areas some structures like
roads and new constructions have come up with high elevation. The
rainwater from these areas also entered in these premises during
the period leading to further accumulation of water in the project
area.

Conclusions:

After the survey and the findings, following measures are
recommended by the committee to be taken up to avoid rainwater
accumulation in future.

1. Measure may be taken, so that rainwater from surrounding area
do not enter in the premises as this water is muddy which may be
choke the recharge structures.

2. Periodic maintenance of recharge structures should be taken up
quring monsoon period i.e., in June and winter monsoon period i.e.
in November, so that the efficiency of the recharge structures
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r:main /‘Q good condition and the rain fall run off generated from
the premises may be recharged without overflow.

3' .

; stThe project may be connected to the efficient public drainage
ay em, so 'that in case of excess rain fall the water does not
ccumulate in the premises and drain out without hinderance.”

Copy of report w.r.t. rain water harvesting structure inspected on

18.06.2021 is annexed herewith as Annexure-R/2

That the project proponent vide its letter dated 05.08.2021 has
submitted the compliance status of recommendations (Annexure-R/Z)
made by the Committee after inspection of rain water harvesting
structures. Copy of letter dated 05.08.2021 submitted on behalf of M/s
Countrywide Promoters Pvt. Ltd. is annexed as Annexure-R/3.

5,72,000/- imposed by
HspCB vide DD no.

That the Environmental Compensation of Rs.
joint Committee has been deposited with the
218312 dated 23.03.2021.

That the project proponent vide its letter dated 06.09.2021 has
intimated that in August 2021, the entire maintenance’ services
including operation and maintenance of STP has been handed over to
Resident welfare association (RWA) namely “pPRWA-Princess Park
Resident Welfare Association.” Copy of letter dated 06.09.2021 is

annexed as Annexure-R/4.

The updated status is being submitted by way of present
supplementary report, same may kindly be taken on record. It is being
undertaken to comply with the directions passed by this Hon'ble

Tribunal.

Re%ﬁcer

Faridabad Region



AN
Ponutnyuide Promolend Dnivate Limited

Ref. No Dated........ona

The Regional Officer, Faridabad 13/08/2021
Haryana State Pollution Control Board
Sector 16 A, opposite Hewo Apartment, Faridabad

Subject: Regarding submission of action taken w.r.t. solar water heating panel function in the
matter of OA No. 219/2020, Vindesh Pradhan vs. State of Haryana and Ors.

Respected Madam,

18 KLD capacity solar water heating system installed and HAREDA NOC obtained (copy enclosed).
Further, submitting action taken before monsoon season:-

Dust trapped on solar tubes, cleaned quarterly prior to start of monsoon season.
. Connection of loose wires, checked and tightened
Dust, moist, vegetation thoroughly removed to ensure effective system operation.
Water tightness of roof penetrations rectified as needed.
Roof drainage suitably de-clogged.
«  Appropriate joints checked and connection ensured.
Corrosion minimized and cleanliness optimized.
Loose hanging wires tightened.
.« The inverter bolted to the electrical pad at all mounting points.
. \Water heating tube modules protected from dirt buildup.
Racking system defects such as rust, corrosion, or broken bolts rectified.
. Boxes thoroughly checked and debris inside the boxes removed.
Fused holders replaced.
Cabinel penetrations proper sealed and water ingress corrected.
«  Inverter efficiency optimized from sign of water, rodent, or dust intrusion

It may be brought to your kind notice that solar panel is in good working condition.
Submitted for your kind consideration and records.

Thanking you,

Dinesh Kumar

A uthorized Signatory
] Ty

Regd. Off.: 0T-14 3" Floor. Next Daot Parklands, Sector-76. Faridabad Haryana- 121004
E-mail ' countrywid )gmail.com Tel 481 11 48 7-2787

CIN: U70101HR1996PTC082720




From

The Director

Renewable Energy Deptt.,
Haryana, SCO 48, Sector 26,
Chandigarh.

To ;
_“The Princess Park Group Housing.
cec-86, Park Lands,
Faridabad

Memo No.DRE/2011/ 1958%
Dated Chandigarh, the ¢ - lo- 2ot

SUBJECT: NOC on installation of Solar Water Heating System for Group Housing
Project at Princess park, Tower D, E, F & G, Group Housing-1, Sector-
88, Faridabad built by M/s GCountrywide promoter Pvt. Ltd., New Delhi.

Please refer to your application dated 14.09.2011 on the above subject.

In this reqard, | am directed to inform you that the above Society has installed
the Solar Watar Heating System of 4700 liters per day capacity at towers DEF.G in its
Princess Park Group Housing-1, Secior-Bﬁ.Faridabad i.e. Countrywide Promoter Pvt. Lid,
M-11, Middle Circle Connaught Place, New Delhi as per HAREDA norms.

Therefore, HAREDA has no objection 10 issue of the completion certificate by
the HUDA to the said Towers i.e. D.EF,G of above said Society as far as compliance of
Haryana Govt. Orders for mandatory installation of Solar \Water Heating System are
concerned [\

\ XD

\ (/ \\\_\)\\\\

\ \&
ProjeEt-O tce}‘ %

for  Directof, Renewable Energy Deptt.
Haryana, Chandigarh
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The Director General

Renewable Energy Deptt.,Haryana/HAREDA
Akshya Urja Bhawan,

Institutional Plot no.1, Sector-17, Panchkula

To
M/s Countrywide Promoters Pvt. Ltd.,
M-11, Middle Circle, Connaught Place,
/ New Delhi-01

Memo No.ORE/2014/ S To9 -7

Dated, the < (—1~1Y

SUBJECT: NOC for Solar Water Heating System at The Princess Park, Sector-86,
Faridabad

Please refer to your application dated Nil on the above subject.

In this regard, | am directed to inform you that M/s Countrywide Promoters
Pvt. Ltd.. New Delhi has installed the Solar Water Heating System the Princess Park,
Sector-86. Faridabad on 4 towers i.e A K,L,& M of 18800 liters per day capacity as per
HAREDA norms.

Therefore. HAREDA has no objection to issue of the completion certificate by
the HUDA to that M/s Countrywide Promoters Pvt. Ltd., New Delhi for installation of Solar
\Water Heating the Princess Park, Sector-86, Faridabad on 4 tower i.e. AK,L & M as far as
compliance of Haryana Govt. orders for mandatory installation of Solar Water Heating
System are concerned.

Y / s

Project Officer
for Director, Renewable Energy Depit.

Haryana, Panchkula

CC. 1. The Additional Deputy Commissioner-Cum-Chief Project Officer, Faridabad

2 The Estate Officer, HUDA, Faridabad.

#
v



Haryana Renawable Energy Development Agency (HAREDA)

(DEPARTMENT OF RENEWABLE ENERGY HARYANA) 31 9
SCO 48, SECTOR 26, CHANDIGARH - 160 019
PH. : 0172-2791817, 2790918
FAX : 0172-2790928, E-mail : drehareda@gmail.com

The Countrywide Promoters Pvt. Ltd .
M-11,Middle Circle, Connaught Place,
New Delhi.

Memo No.DRE/2011/ 23u1—-\M19g
Dated Chandigarh, the ~ j7//Z -

SUBJECT: NOC on installation of Solar Water Heating System at Group Housing
Society The Princess Park on 4 towers i.e.B,C,H,& J at Sec-86, Faridabad.

Please refer to your application dated Nil on the above subject.

In this regard, | am directed to inform you that The Countrywide Promoters Pvt.
Ltd .M-11,Middle Circle, Connaught Place,New Delhi has installed the Solar Water Heating
System at Group Housing Society “The Princess Park” on 4 towers i.e. B,C,H, & J at Sec-
86, Faridabad of 16800 liters per day capacity as per HAREDA norms.

Therefore, HAREDA has no objection to issue of the completion certificate by the
HUDA to the Towers B,C,H,& J at "The Princess Park”, Sec-86, Faridabad as far as
compliance of Haryana Govt. Orders for mandatory installation of Solar Water Heating System
are concerned.

i
Projet:f Officer
for Director, Renewable Energy Deptl.
Haryana, Chandigarh

CC. 1. The Additional Deputy Commissioner-Cum-Chief Project Officer, Faridabad.

2. The Estate Officer, HUDA, Faridabad.

 USE RENEWABLE ENERGY, SAVE THE EN
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p\m_ﬂxwﬂc -——_K J 2.

Compliance Report

Subject:  Compliance report in the matter of Vindesh Pardhan V/s State of
Haryana in OA No. 219/2020 of M/s Countrywide Promoters Pvt.
Ltd., Sec. 86, Faridabad (Princess Park)

A letter was recelved from Reglonal Officer HSPCB Faridabad. It
was informed that during the visit of the Joint Committee of CPCB, HSPCB and
the District Magistrate somedeficiencies were observed related to-

(a) Non-functionalwater harvesting system;

(b) Rain water harvesting for roof run off and surface run off

provided with pre-treatment through sedimentation tanks are

non-functional, resulting in water logging and breeding ground for
mosquitoes, insect and other bacteria;

(c)Rain water harvesting and ground water recharging is not

practised at all.

In this regard, a committee of following officers were formed by
the Nodal Officer, Regional Officer and HSPCB, Faridabad Region to certify that
compliance done by the project M/s Countrywide Promoters Pvt. Ltd., Sec. 86,
Faridabad (Princess Park)

(i) Sh. A.K. Bhatia, Chief Technical Officer HWRA

(i)  Sh. Abhijeet Singh, SDO HSPCB, Faridabad ﬁ’eafs-n.

(i)  Sh.Jitender Singh, SDO W/S Sub Division, I&WRD, Faridabad

The Committee visited the site on dated 18/06/2021to investigate
the status of implementation of rain water harvesting scheme in the said
premises as per the guidelines of CGWA. A letter from the CGWA was provided
to the Committee (copy attached) -written to Sh. Rajeev Gupta of M/s
Countrywide Promoters Pvt. Ltd., Sec-86 Faridabad. The letter shows that M/s
BPTP was advised to tonstruct S recharge trench with recharge wells in the
project area.

During the inspection of the Committee, it was observed that as
per the instruction of CGWA five recharge trenches with one recharge well
each was found constructed in the premises. The recharge structures were
found constructed along the boundary ofpremises and along the rain fall
runoffdrain. All the five structures were inspected by the Committee, and it
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und to be fit for

wa
s found that three recharge structures were clean and fo
e was clean but

recharge for rain water and another one recharge structdr
some water was stagnant In the plt, indicating that although thé trench is clean
but the recharge appears to be less and require further cleaning of recharge
bore/filter material. In one recharge trench the work of cleaning was In
progress.

ne recharge
fire hydrant
mn of

To know the recharge efficiency of the recharge pit, 0
pit was selected to conduct for recharge rate. For this water from
wasdischarged in the recharge pit for about 45 minutes and water colu
380mm was created in the recharge pit. After that the water in the pit was
stopped and continuous reading of every five minutes/as per requirement wWas
taken to find out the lowering of water level in the pit and to find out the
recharge rate.

The details of the findings are as follows: -

Dimensions of recharge pit-
i, Diameter of recharge pit —4000mm
i, Total depth of recharge pit—4300mm

iii.  Thickness of filter material in recharge pit—1500mm

iv. Quantity of water filled in recharge pit in 45 minutes — 380 mm.
v. Time taken to recharge 380mm column of water - 16 minutes

vi. Depth of recharge bore - 20meter
vii.  Diameter of recharge bore —200mm
viii. Rateofrecharge - 2%x31.4x2x%0.380=4.773 or 4773liter

Or 298Ipm or 4.91ps (litre per second)

The above experiment indicates the efficiency of recharge

structure Is fairly goed keeping in view of local hydro-geological conditions.

residents that during the monsoon season

It was reported by the
e structures and in the premises also for

water was stagnant in the recharg

rable time and these recharg
the malntenance staff of project and the local

concluded for the flooding of the project

conside e structures were not functional, The
from the residents,

enquiry
the following reasons Were

persons
area:-

s
¥
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i The intensity of rain fall for short duration during that period may be

) high and may be beyond the capacity of five recharged structures.

. It .was informed that during that Covid-19 period the annual
maintenance of the recharge structures before the monsoon could not
be performed leading to low recharge capacity of these recharge
structures.

li.  ltwasinformed thatin surrounding areas some structures like roads and
new constructions have come up with highelevation. The rainwater from
these areas also entered in these premises during the period leading to
further accumulation of water in the project area.

Conclusions:

After the survey and the findings, following measures are
recommended by the committee tO be taken up to avoid rainwater

accumulation in future.
1. Measure may be taken, so that rainwater from surrounding area

do not enter in the premises as this water is muddy which may be

choke the recharge structures.
5. periodic maintenance of recharge structuresshould be taken up

during monsoon periodi.e., inJune and winter monsoon period

i e.in November, so that the efficiency of the recharge structures

remain in good condition and the rain fall run off generated from

the premises may be recharged without overflow.
3. The project may be connected to the efficient public drainage
em, so that in case of excess rain fall the water does not

syst
ithout hinderance.

accumulate in the premises and drain out w

P s \ A=

Jitender Singh A K Bhatia, C.T.O.

Abhijeet Singh

(&WRD, Faridabad (HWRA), Panchkula

sDO HSPCB/
Faridabad ﬂe&:}m
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) @amztwwéc{e Dromatend Daivate L cmczfeo&
RO (FR) Dated.....ccecenmeenuen
Ref. NOuoveiivmainianens . - ‘E.Eo'”-/
gt P
Date..d } .
The Regional Officer, Faridabad Dy NOwasssss

m.;

Haryana State Pollution Control Board
Sector 16 A, opposite Hewo Apartment, Faridabad

Subject: Regarding Original Application No. 219 of 2020 in the matter of
Vindesh Pradhan vs. State of Haryana and Ors.

Ref: 1) Your office letter no. HSPCB/FR/2021/892 dated 04/08/2021
2) Joint inspection conducted vide dated 28/06/2021

Respected Madam,

In reference to direction received from your office dated 04/08/2021 regarding
submission of Action Taken Report on the observation made on ground of joint
inspection dated 28/06/2021 at Group Housing (Princess Park) sector 86 Faridabad,
we hereby submitting the observation response in tabulated form as under -

‘Observation Drainage system has been laid to tap outside run-off rainwater.

1 Reply | However, chances of accumulation of silt is less as external roads are
| pucca roads.
Observation | Periodic maintenance of recharge structures being taken up in order to
\ 2 Reply | ensure efficient working condition of RWH as per maintenance Checklist
| enclosed herein as Annexure 1 and accordingly inspection and
‘ | maintenance activities designed on monthly, quarterly, half yearly and
| | yearly basis and last activity conducted in month of June 2021.
| Observation ]-Kgged. application to HSVP for grant of permission to connecting storm
| 3 Reply |water drainage with their trunk lines has been submitted. (Copy of storm
' J»water app!ice_at_ign_e_r!c_ios_ed_as Annexure 2).

Therefore, in view of the above, we request you to kindly accept our Compliance
submission as per your direction and oblige.

Thanking You
Your faithfully

Zalali

For M/s Countrywide Promoters Pvt. Ltd.
_ Enclosed: As ahove

¢ i iana-121004
- OT d Next Door, Parklands, Sector-76, Faridabad, Haryana
Regd. Of,f" _O_:.‘M'S R moters@gmail.com Tel .: +91 11 4957-2787

. Amintnawide 0o
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Coantryuide Promatene Private Limcted 34
K4

Ref, NO..coines

06/09/2021

The Regional Officer, Faridabad
Haryana State Pollution Control Board,
Sector 16 A, opposite Hewo Apartment, Faridabad

Subject: Group Housing Project Princess Park at Sector-86 Faridabad,
Haryana-intimation regarding handover of project to RWA

Reference:-Handover over document executed and STP’s O & M since 14 August 2021

Dear Madam,

It is most respectfully submitted that we have developed above Group Housing Project
at sector 86, Faridabad for which we have obtained Consent to Operate (CTO) from
your esteemed office and renewed the said certificate time to time as applicable and
also submitted necessary laboratory reports, applicable return as per Form 4 under

Hazardous waste authorization and Environment Statement (Form V) till financial year

2020-2021.

Now in August 2021 handed over the entire maintenance services including operation
and maintenance of STP to Resident welfare association (RWA) namely "PPRWA-
Princess Park Resident Welfare Association”. Hence, renewals of necessary
sanctions/approval as applicable including renewal of consent to operate (CTO)
certificates from HSPCB should be in their scope since we have neither any physical

control on O&M aspects not we are collecting any charges in lieu thereof onwards w.e f.

14/08/2021.

Further, we hereby intimate you that the currently our consent to operate (CTO)
certificate is valid till 30/09/22 under respective sections of Water (Prevention and

Control of Pollution) Act 1974 and Air (Prevention and Control of Pollution) Act 1981

I —————

Regd. Off.: OT-14,3” Floor, Next Door, Parklands, Sector-76, Faridabad, Haryana-121004
E-mail : countrywide.promoters@gmail.com .Tel .. +91 11 4957-2787
CIN: U70101HR1996PTC082720
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and also authorization under Hazardous waste (Management, Handling and °
Transboundary Movement) Rules 2008 is vald till 30/09/2022
The detail of CTO obtained is given as under:

< No | CTO and Authorization details | CTOlauthorization Certificate details |

1) | Section 25 and 26 of Water ' - \ :
|

(Prevention and  Control  of
| Pollution) Act 1974, as amended ‘
5) |Section 21 and 22 of Ar| 329962321FDBDCTO13317083 |
(Prevention and  Control  of | dated 16/08/2021 |
! Pollution) Act 1981, as amended i ‘
i . _

Hazardous and Other Wastesi

L 3)
’ (Management &  Transboundry | 8590212 dated 16/08/2021 ‘
i Movement) Rules, 2016 L Jl

e = = =

We. in view of the above, request you to kindly keep our submission for your record for
ihe consent management and necessary sampling requirement purpose. Since Now
onwards all the maintenance of STP is under the scope of PPRWA-Princess Park
Resident Welfare Association”. So please issue the renewal of CTO certificate in their
favour only from subsequent year onwards as they are responsible for time to time

renewal of already granted CTO and oblige

Thanking you,

Yours faithfully,
f;si-;;""r v ghes
Authorized Signatory

Enclosed: As above

Copy to: President, PPRWA-Princess Park Resident Welfare Assocciation” for

mformatiqeg& necessary action please
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HANDOVER AGREEMENT

Phis Handover Apreement thereinefter veferred tooay " Aoreement™) ts made and executed al

Faridabad on this 14" August. 2021 by and between:

I Countrywide Promoters Private Limited. @ company incorporated under the Companies
Act, 1956 having its registered office ot O1-14. 3rd Floor. Next Door. Parklinds,
Sector-76. Faridabad (herveinaller referved to as "Countrywide" which expression shall
unless repugnant to the contexi. meaning thereol be deemed 10 mean and include ils
successors and permitted assigns):

BPTP Limited. a company incorporated under the Companies Act. 1956 having 15
registered oltiee at O L-14. 3rd Floor. Next Door. Parklands, Sector-76, Faridabad
(hercinafter reterred tooas "BPTPY which expression shall unless repugnant 1o the é
conlext, meaning thereol be decimed o mean and inelude its suecessors and permitted ¢

a5512N18);

U Business Park Maintenance Serviees Pavate Limited, a company incorporated undel

authonssa Bignatuy

the Companies Act. 1956 havinge ity pepustered, office at M-11. Middle Cuele,
Conmaughl Circts. New Delbi (10001 ("BPMS" being nominated maintenance
ageney ). which includes its successors-imn-interest and permitted assigns: and
I o &
' 7%&_{ Princess Park Resident Welfare Association (“PPRWA” for short) having i1s repistered
office: al Princess  Park,  Secror-86. Faridabad  having  regisuation no HR-
i 1920100257 which includes its spccessors-in-interest and permitted assigns as the

)
bo?
o
-
-

£ 1 party oFthe Second Part. PPRWA i1 s General body meeting held on 28.02 2021 has
pussed @ resolution to execute this Agrecinent and has authorized Sh, Vinod Chicwri

For Princess Park Rasidan:{ 4

(President) as its authorzed signatory Tor this purpose.
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he parties listed at 1 oto 2 are wgpether referred o as Developer and all the [1;1|'1iL’.\ are

heremafter L{n|ILLl|\Li\ be reterred toas the "Parties" and individually as a "Party!

The Developer has obtained License No. 443 to 446 of 2006 all dared 31.01.2006.
("License™) to develop Group housing consisting of Tower AL B.C, D L UG LK.
Moand FWS and other community sites as well as convenient slmppm;_' CPraject”).
The license ws un the date ol this agreement stands expired and the Developer assures
that he shall renew (he sine within g reasonable time and provide o ¢ops ol the samd

to the PPRW A wittein oo week of ity renewal

Ihe Developer has alrcady obtained Oceupation Certificate of Towers B, C. DL 1 G
Hoand Jovide DTCP letter diwed 28.12.201 1 and 06.09.2012. Whereas the Developeris
vel to procuce the Ogeupation Cerlificale for the remaining towers namely ALK 1 and
M and the BEWS Flats. Apart lrom this, convenient shopping and communily butlding
namely Sanctuary club with swimming pool are fully developed and operational.
Further the community sites such as the Taxi Stand, the nursery school and the primary
schoal sites are i the ownership af the Developer and the same shall begol developed by the

developer cither on s own or througl athied party

NOW THEREFORL. i1 considerntion of the mutual covenants. terms & conditions and

understandings set forth in this Agreement i respeet of project namely “Princess Park™,

with the intent Lo be legally bound and is in good faith without any foree. fraud. cocrcion.

durcss or unduc inftaenee:

[y The Developer and the BPMS has from the date of this agreement. lianded over o

the PPRWA. the operations. muintenance and admimistralion ol Services ol Prineess
ark on as is where is basis and the PPRWA has taken over the same “in prineiple™
and site will be vacated by 21.08 2021,

Servicis e defined g follones the speeaion, maatenance & administraiion of ofl the exting
woEpiees faoid fortheomtine servyceos us anay be evgreed forthe sie fromr ime (o Linge) vl includes
hist nor linited ool manpower cebaed services (security, housekeeping, horticudture, garbaye
collection & disposal. technical manpover. gpecialized manpower through respective brvakiown &
specialized vendors), water supply & borewells, storm water drainuge, SeWerage Werer [real et LS
disposal, STP, furefivhimg & dewection svstem, Fifls. grid power & DG power (including s encrgy

mreterens), ol the bulding cincliding ax commaon areas. roads, basements) and ity avsebs incliding

My peper el manrenance, W8 LT eleevivad infrastructure mclucding IMIEUN cleciricit

wheree o LS e et e it N sy, gedle vntry aned aress contral svsteme ol l stafuter)

coiphicrtey thalcbingg cond iy asyeisd ceid picpewer comipliancas aid e Sefefios iy &
Ty and fix fraelth veorihidsioss, completys fingscial managenent & s bl of 1 u.m(?x

fere .'f'h'q_',l’lrL’.f' referved gy CSarvices” aned ¢ clated activ H’_i- thereto

"II\_t

e Developer and BPMS shall obtam all renewals / revalidations © appy U\di\
icliding paynient of any charges: penalties required tor suely muinlenance
revilidanon ! renewal of the Services 2 approvals that have become duc befure (i
dute of this npreement and handover to the PPRWA a copy of all such renewils/
revalidationsfapprovals obtained within one month from the date of this ugreement
[Te PPRWA shall mamtun all Services and revalidate / renew all statutory
approvals including payment ol any charges required for such mailenancy

revalidation / venewal ol the Services £ approvals that become due hereiatier fromni
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3 The PPRWA shall after the excention of the present Agreement and alier receipt ol
all the requisite renewals /7 letters Cheremafier referred to as “Renewals™) and

further alter proper validations. apply for the transfer of connections / ipprovils

qssociated with the Princess Park ! Services (o its own name in the records ol the
relevant government authorities / service providers (such as HSVP/ISPCR/ Molk:

[ DTCP ete. as the case may be). 1'he Developer and BPMS shall provide supporting
documents. no-dues 7 NOC / renewal as required for the same within one month
from the date of signing this agreement. Once the said transfers have been executed.
the Develaper and BPMS <hall stind indemnified on these accounts. Lisl ol copres
ol Reitewils/NOCdocunments shared with PPRWA are mentioned in tie Ansesure

A

Further. to facilitate the wanster of the eleetrieity connection. the Developer and tic

BIPMS shall clear all electricity hills / dues upto the 20" August 2021 and provide
o the PPRWA o no-dues certlicate/ document conlinming nu-
outstanding dues and the requisiie NOCs as atorementioned.

letter or a

Till such time that DHBVN clectricity connection is transferred to the PPRW A the
Developer / BPMS shall collect the cleetricity bill from DHBVN and hundover the
cune LoPPRWA and the PPRWA shall make the requisite payment direetly to the
DHBVN.

4y The PPRWA shall permil aceess to the Developer and BPMS to conneet Seryvices

with pending Project works/areas. with the prior permission of the PPTIRWA as may
PRWA shall not eneroach over any area. stock

Services 1 demanded by PPRWA shall be bome by the Developer

be required from time to e The PP
arking hving wdevelaped o un dloted. Any reasonable charges on avitling th
/ 1'”‘\\"] e :‘::j g
3 4
g =
&
,/‘5

Authori

and
ase the comnion areas & fcilitics and Services as much as may be rightfully due tg
'a

en

right of the Developer/ BPMS / awners ol saleable / developable arca of Project lag

o

5) The PPRWA shall not change the design. specification, structure, capacity. quui{’
quantity ol the Services and shall not discontinue / disconncet o1 cotlest lhue‘t\}i
i

6) ‘The Developer and BPMS shall be responsible to pay all taxes and penalties (i an
and any other statutory charges {including any interest or penalties thereon) L0 lﬁ
or the period prior to the date ol execution ol 11

them.
fo
-
$
=

leviied by any Authority |

voreement and subsequentiy it shatl be the responsibility ol PPRWA &
S

[*

7} 'he Developerand BPMS agree that they shall be lable to pay the CAM and 1M
charges 1o the PPRWA {or the unsold (lats in the Princess Park
(RN RERANN RO NG

8y The Developer and BPMS hos handed over the awnership ol Ul
|
of the smd building

building namely Sanctuary ¢luh to the PPRWA towards the cost ol the
and the applicable regisiration charges. it any. amounts deposited by the residents

o account of club membership fees stands apportioned and no amoun! onthis
claimed by uny of unit owner(s) / PPRW A

secount shall be refunded /
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07 The Developer and BPME e Jischareed of Theii obligation of matntaining the
sarvicey in Pracess Park woe ! 21082021 and hereimafbier the PPRW A shall be
legnlly entitled to colleet the maimtenance charges from its residents to manage the

allairs of the Princess Park.

10) This Agreement is governed by the faws ol India and the Courts at Faridabad alone

shall have the jurisdietion over it

| 1) Foree Majeure Event would mean carthquake. Mood. strike. war or 4 lockdown as
may be declared by the State/ Central Government. The PPRWA hereby agrees.
nnderstands and acknowledges that any delay or non-compliance of terms and conditions -
envisaped umder this Agrecment by the Developer/BPMS due to the Foree Mujenre bvent
ahall not be heldas adefianlt o bivach of the obligation-on the part ol the Dieveloper B MS

Sud the PPRW A shall not yarse any dispute in thisregard

129 That further this agreement is signed without any prejudiee to the reliefs/ rights that
e PPRWA orfand any/all residents cither jointly or severally are entitled Lo or s
they might have claimed i 7 belore any Court of Taw/ Competent Court. That all
auch matiers Jike the comphanee of statutory obligations. pefund of TFMS. delay
penalty. delay In completion ele, all of which have cither not been addressed or
resolved  through  this agreement or are pending adjudication before any
Court/ Tribunal/ Commission. shall be abided to by all parties as per the decision of

the concerned/ competent Court.

13) That Vurther this agreemetit is signed without prejudice Lo any right. utle & interest
ol the parties w this ggreenient o approach appropriaie authority/court lor their

epitimate rights

14 That both the partics to Hus Agreement have agreed that BPMS shall vacae the site

o1 21 082021 alongwith Vendors and their manpowes
IN WITNESS WIHEREOL, this Agreement is duly executed oni behalf of the Parties as of the
date written above.

For & on behalf of BPTP LIMITED For and on behalf of Princess Paric Resident
Association

';}J/V‘l' "'\q,g’"ﬁ For P:f_‘:-ﬁ_‘-"ﬁ p?@iyide&wwit?fﬁw ke=n
_ -_Ai__ ‘ Authorised Gignato,

Aﬁthorized Signatory Author[zed Signatory

For & on behalf of Business Park Maintenance For&on behalf of Countrywide Promoters
i Private Limite

. ' 'w/\m/!#lwfh

Authorized Signatory

Services -



